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JOINT COMMITTEE REPORT 

Ref: Inspection of the joint committee dated 18.09.2025 as per the orders 

of Hon’ble NGT in case of OA 92/2025 (CZ) dated 28.07.2025 Vikas 

& Ors. V/s State of Madhya Pradesh & Ors. 
 

Hon’ble NGT in reference to OA 92/2025 (CZ) Vikas Kumar & Ors. V/s 

State of Madhya Pradesh & Ors. vide order dated 28.07.2025 has given 

following instructions: 

1. Issue raised in this application illegal mining of Bajri from River Mahuar 

located at village Ghughsi, Tehsil Badoni, District Datia in Madhya Pradesh 

in violation of Environmental Norms by using JCB machines and loading 

Bajri in 150-200 tractors daily from 24 hours mining without obtaining 

mining leases from Saki Ghat which falls under jurisdiction of Forest 

Department, thereby causing damage to environment due to development of 

deep voids in the river posing serious thread to life of local residential cattle 

and aquatic life. Such illegal mining has cost loss of lacks of Government 

Revenue.  

2. The application involves a substantial issue relating to compliance of 

environmental norms and in view of central proposition of the Hon’ble 

Supreme Court in the matter of Municipal Corporation in Greator Noida vs. 

Ankita Sinha & Ors. reported in 2021 SCC online SC 897, matter is required 

to be considered being a substantial issue of environment.  

3. We deemed it just and proper to implead the following persons as party 

respondent: 

i. State of Madhya Pradesh through District Magistrate Datia, New 

Collectorate Campus, Datia  

ii. The District Forest Office, NH-75, Aman Colony, Datia 

iii. The Member Secretary, Madhya Pradesh Pollution Control Board, 

E-5, Main Road No.3, Ekant Part, Arera Colony, Bhopal 

iv. District Mining Officer, Collectorate Office, Datia     

5. Respondents are directed to submit their reply within Six weeks through  

E-filing portal, preferably in the form of searchable PDF/ OCR Support 

PDF and not in the form of Image PDF. 

6. We deemed it just & proper to call a report on the matter in issue, in present 

application, from a Joint Committee consisting of:  

(i) One representative from the Collector, Datia 

(ii) One representative from the District Forest, Datia  
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(iii) One representative from the Member Secretary, Madhya Pradesh  

                  State Pollution Control Board  

 7. The Committee is directed to visit the place and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal 

agency for coordination and logistic support.            

 

In compliance to the orders of Hon’ble NGT, a site visit of the place 

reported in the complaint from where illegal mining of Bajri carried out was 

conducted on dated 18.09.2025 by the Joint Committee members. The place 

where inspection was carried out by Joint Committee is located at Saki Ghat of 

River Mahuar situated in Village Ghughsi, Tehsil Badoni, District Datia in 

Madhya Pradesh. Joint Committee comprised of following members:   

 

Member of Joint Committee As per 

NGT Order 

Nominated Representative 

One representative from the Collector, 

Datia 

Shri Pradeep Bhuriya,  

Mining Officer (Incharge),  

District Datia 

One representative from the District 

Forest, Datia 

Smt. Preeti Shakya, 

Sub Divisonal Forest Officer,  

District Datia 

One representative from the Member 

Secretary, Madhya Pradesh State 

Pollution Control Board  

Shri R.R. Singh Sengar,  

Regional Officer,  

MPPCB, Gwalior 

Ms. Ragini Yadav (Sub Engineer) Regional Office MPPCB Gwalior, 

Shri Sanjay Dhakad Mining Inspector Mining Department District Datia, Shri 

Bhupendra Singh Dhakad Forest Ranger GoraGhat Datia, Shri Dilip Samadhiya 

TI Badoni Thana Datia and other Forest Department Staff were present during 

the inspection.  

 

DETAILS AND OBSERVATION MADE BY THE JOINT COMMITTEE 

DURING SITE VISIT:-  

The Joint Committee visited the site as mentioned in the complaint that is Saki 

Ghat of River Mahuar situated in Village Ghughsi, Teshil Badoni, District Datia. 

Joint Committee made following observations:   
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1) River Mahuar was following in width about 70-80 meter on inspection day. 

2) There is no Sand/Bajri available along bank of river at Saki Ghat in village 

Ghughsi side. Bajri is available along the far side bank of river towards 

village Orina. 

3) Both banks of the river falls under forest area. So no legal sand mine is 

sanctioned at this site by Mining Department Datia. 

4) There is no approach road and bridge to reach the bajri deposits from Ghughsi 

village side. Forest department also made trenches in river bank approach 

pathway to stop movement of tractors etc. to river bank towards village 

Ghughsi.  

5) On other bank of river towards village Orina dense forest was seen. Forest 

department officials intimated that there is no approach road to reach bajri 

Ghat towards village Orina. Only footway is there to reach river bank through 

dense forest area. 

6) No sand mining, activity, vehicular tyres foot print was seen at river banks 

on inspection day. 

7) Photographs taken during Joint Committee visit is enclosed herewith as 

Annexure C-1. 

 

ACTION TAKEN BY JOINT COMMITTEE TO ASSESS THE FACTS 

MENTIONED IN COMPLAINT LETTER OF GHUGHSI VILLAGE 

RESIDENTS: - 

1) Mining department Datia officials intimated that there is no legal sand mine 

sanctioned along river Mahuar in villages Ghughsi and Orina since this area 

falls in forest land not in revenue land. 

2) Mining department officials informed Joint Committee that Mining 

department along with Police department conducted patrolling of illegal 

mining/transportation/storage etc. time to time near and around village 

Ghughsi and if such cases found action is being taken as per law against 
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defaulters. A letter received from Mining department Datia dated 26.09.2025 

in this regard is enclosed as Annexure C-2. In this letter it is mentioned that 

in the period January 2024 to September 2025 total 11 vehicles were seized 

for carrying out illegal mineral transportation and total penalty Rs. 3,36,875/- 

has been levied from them. 

3) Forest department officials also informed Joint Committee that no Sand/Bajri 

mining is carried out from Saki Ghat of Mahuar River in village Ghughsi and 

Orina. They also informed that some time villagers lifted the sand in bullock 

carts for their own use but categorically denied large scale illegal sand mining 

activity there. Forest department Datia submitted a letter on dated 26.09.2025 

to Joint Committee in this regard, which is enclosed herewith as Annexure 

C-3. Forest department intimated following action points they have regularly 

taken to control the illegal sand mining and transportation: 

(i) Informant system established and through which as & when 

information of illegal mining and transportation received immediate 

action is taken by department. 

(ii) Digging of deep trenches in approach pathways to restrict the vehicular 

movement towards Ghats. 

(iii) Public awareness meetings with villagers by Gram Van Samiti are 

regularly performed. 

(iv) Guarding the forest area through forest guard check posts and regular 

patrolling system. 

4) A Panchnama was prepared by Joint Committee during visit at Shiva Temple, 

Saki Ghat, village Ghughsi in presence of villagers of Ghughsi village, Forest 

Department officials, Mining Department officials, MPPCB officials, Police 

department officials etc. Panchnama is enclosed as Annexure C-4. Abstract 

of Panchnama is as under: 

(i) No impression of sand mining seen at Saki Ghat during visit. 

(ii) Ex Sarpanch Shri Satyendra Rawat and other villagers informed that 
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no illegal Sand/Bajri Mining is carried out from Saki Ghat area. 

Occasionally villagers lifted some sand for their own uses only. 

(iii) Villager Sanju Pal, who is mentioned in letter petition as one of the 

complainant, informed that he did not signed any complaint about 

illegal sand mining. 

 

CONCLUSION: 

On the ground of status observed at site, discussion held with villagers of 

Ghughsi and facts informed by Forest and Mining departments the Joint 

Committee is concluded as under: 

(i) No sand mining activity is carried out at Saki Ghat of River Mahuar 

near village Ghughsi and Orina situated in Tehsil Badoni, District 

Datia. 

(ii) No sand mining lease is sanctioned at said site by Mining department. 

(iii) Said Sand/Bajri deposit site is situated within forest land completely 

and there is no vehicular approach pathway exists to reach the sand 

deposit area. 

(iv) One of the complainant Mr. Sanju Pal denied before Joint Committee 

that he signed the complaint submitted to Hon’ble NGT regarding 

illegal sand mining. 

(v) Forest department and Mining department has a system of patrolling 

and check posts to control the illegal mining and transportation.  

 

RECOMMENDATION: 

Considering the details mentioned in this report, Joint Committee has a clear 

opinion that no illegal sand mining is carried out at Saki Ghat of River Mahuar 

in village Ghughsi and Orina of Tehsil Badoni, District Datia. Forest department 

and Mining department have their own system of informant, check post and 

patrolling to check the illegal mining, transportation and storage. But to protect 
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this sand deposit site from illegal mining effectively Joint Committee 

recommends following action points:  

(i) Forest and Mining department shall increase the patrolling of area. 

(ii) Forest department shall create adequate obstructions in pathways to 

river Ghats to restrict vehicular movement towards sand deposits area.  

 

This factual and action taken report is duly prepared by Joint Committee for 

submission to Hon’ble NGT.  

Shri Pradeep Bhuriya,  

Mining Officer (Incharge),  

District Datia                 

Smt. Preeti Shakya, 

Sub Divisonal Forest Officer,  

District Datia 
                    

Shri R.R. Singh Sengar,  

Regional Officer,  

MPPCB, Gwalior              
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Annexure C-1 

Photographs Taken During Joint Committee Visit 

   
 

Joint Committee visited Saki Ghat in village Ghughsi, Tehsil Badoni, District Datia  

on dated 18.09.2025 

 

 

 

 
 

 No Sand/Bajri seen at Saki Ghat along River Mahuar towards village Ghughsi 
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Sand/Bajri deposit seen along opposite bank of River Mahuar towards village Orina 

 

   
 

Sand/Bajri deposit seen along opposite bank of River Mahuar towards village Orina 

 

 
 

Sand/Bajri deposit seen along opposite bank of River Mahuar towards village Orina River was 

flowing in a width about 70-80 meter on day of visit 
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Deep Trench Excavated by Forest Department across river approach pathway to  

restrict vehicular movement towards river bank at Saki Ghat  

 

 

 
 

Photographs showing earthen approach pathway near river bank 
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Scanned by CamScanner12
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Scanned by CamScanner13
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From : Legal Cell <legalcell.pcb@mp.gov.in>

Subject : JCR in OA 92-2025 Vikas V/s State of Madhya Pradesh & Ors.

To : dmdatia dmdatia <dmdatia@nic.in>, harnengt <harnengt@gmail.com>, parul bhadoria04
<parul.bhadoria04@gmail.com>

Cc : romppcb gwalior <romppcb_gwalior@rediffmail.com>

Email Legal Cell

JCR in OA 92-2025 Vikas V/s State of Madhya Pradesh & Ors.

Mon, Oct 06, 2025 12:51 PM

1 attachment

Madam/Sir 
  Please find enclosed the Joint committee Report    in  compliance  of Hon'ble NGT (CZ)  Order dated 28.07.2025
passed in OA No. 92/2025 of Vikas V/s State of Madhya Pradesh & Ors. This mail may be treated as proof of service.

Regards
Legal Section
MP PCB

JCR in OA 92-2025 dated 06.10.2025.pdf
14 MB 
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